
224    Written Answeres to [4 MAR. 1999] Set for the    230 
SQs. & USQs. 1st March, 1999 

Additional Custom Duty and Additional 
Custom duty in lieu of Central Excise. 

Revival of BOGL, Durgapur 

*94. SHRI DIPANKAR 
MUKHERJEE: 
SHRI NILOTPAL BASU: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the product line of Bharat Opthal- 
mic Glass Limited (BOGL), Durgapur; 

(b) whether it is the only unit in the 
country manufacturing flint buttons; 

(c) whether the strategic importance of 
BOGL was accepted by AAIFR in its 
hearing on revival of the company; and 

(d) if so, Government's action plan in 
reviving BOGL as per the directions of 
the AAIFR? 

THE MINISTER OF INDUSTRY 
(SHRI SIKADER BAKHT): (a) The 
product line of Bharat Ophthalmic Glass 
Limited, Durgapur is Ophtalmic Flint 
Buttons (for use in bifocal lenses), Opti- 
cal Glass items and Radiation Shielding 
Windows. 

(b) Yes, Sir. 

(c) AAIFR during its hearing observed 
that "the strategic importance of BOGL's 
production has not been denied by any 
party." 

(d) As per the directions of AAIFR, 
the Operating Agency viz. IDBI prepared 
a revival package which was considered 
by the Government. Further, another 
revival package submitted by the manage- 
ment and the employees union of BOGL 
was also considered. 

In both the draft revival packages it 
was found that the schemes would not 
establish long term economic and com- 
mercial  viability  of BOGL,  even  with 

financial restructuring and fresh infusion 
of funds. 

However, to mitigate the hardships of 
the employees an employee friendly Vol- 
untary Separation Scheme (VSS) has 
been introduced in BOGL with effect 
from 1.12.1998. It has been decided to 
extend the validity of VSS which was 
open upto 28.2.1999 for a further period 
of three months. It has also been decided 
to examine the viability of the company 
through a group of experts. 
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Welfare of Elderly People 

*96. SHRI GOVINDRAM MIRI: 
PROF. VIJAY KUMAR 
MALHOTRA: 

Will the Minister of SOCIAL JUS- 
TICE AND EMPOWERMENT be 
pleased to state: 

(a) whether Government have decided 
to observe 1999 as the year of the elderly 
people; and 

(b) if so, the details of the steps/ 
schemes launched or contemplated to 
ameliorate the pitiable condition of this 
section of society? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SOCIAL JUSTICE 
AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) (a) Yes, Sir. 

(b) A Nationa Policy for Older Persons 
has been launched by the Government to 
empower and ameliorate the condition of 
the older persons. 

Implementation of Disablilities Act, 1995 

*97. SHRI JANARDHANA 
POOJARY: 
SHRI N.R. DASARI: 

Will the Minister of SOCIAL JUS- 
TICE AND EMPOWERMENT be 
pleased to state: 

(a) whether it is a fact that number of 
States have taken no steps to implement 
"The Persons with Disabilities (Equal 
Opportunities, Protection of Rights and 
Full participation) Act of 1995"; if so, the 
names of the States thereof; 

(b) the reasons for which these States 
have not taken steps to implement the 
Act; 

(c) whether Government have taken 
up the matter with the States and asked 
them to take urgent steps to implement 
the Act; and 

(d) if so, the outcome thereof? 


